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IN THE NATIONAL GREEN TRIBUNAL OF SOUTH ZONE BENCH AT 

II. P.SIVASHANKARAN 

3. 

I. A.AYUBKHAN 

4. 

S/O SH.AMEERKHAN, 

5. 

III. P.NANDHINI 

No. 17, Sengazhuneer Odal Street, 
Kancheepuram-631 502 

S/O M.PANCHACHEELAM, 

1. The State of Tamilnadu 

No, 202/1, Thepathi Kilaku Street, 
Kavanthandalam Village, 
Kancheepuram. 

D/O PURUSHOTHAM, 
61B, Jawaharlal Street, 
Kancheepuram. 

0.A.No, 207 of 2017 

MADRAS 

The District Collector, 
Kancheepuram -631 501. 

Rep by Secretary to Government, 
Highways Department, Secretariat, 
Chennai � 600 (09. 

Chennai. 

The Divisional Railway Manager, 
Works Branch, 

Versus 

The Tah sildar, 
Kancheepuram Taluk Office, 

Kancheepuram. 

The Divisional Engineer, 
Highways Department Projects, 

Chengalpattu. 

...Petitioner's 

...Defendants 
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ILVP Naravanan, S/o V. Padmanabhan working as Divisional Engineer 

(H), Proiects Division, Chengalpattu having office at Collectorate office 
campus, Chengalpatu solemnly affirm and submit the status report as 
follow s. 

1. 

sTATUS REPORT SUBMITTED BY 4th RESPONDENT 

2. I submit that the Government has accorded administratively sanction 

for Rs.49.42 Crores for Construction of Four lane Road Over Bridge at 

km.72/10 of Chennai - Ponnerikkarai- Kancheepuram road in lieu of existing 
Level Crossing No.29 near Kancheepuram Railway Station as per G.O(D) No. 
200/Highways & Minor port (HQ2) Department dated 07. 12.201 1. The 

Alignment Approved by Alignment committee on 21.09.2011. Then Tender 
called for and Agreement was executed on 26.04.2017 and Road Over Bridge 

was completed and opened to traffic on 07.04.2022. Then Site was taken over 

by the Divisional Engincer (H) Construction and Maintenance Wings, 

3. I submit that Chennai -Ponneri -Kanchipuram roa. is under the control 
of the Divisional Engineer (H), Construction and Maintenance wing, 

Kanchipuram. 

4. I submit that the Fish Market located in Survey No 67/2 which is 

classified as Ponneri (Tank) under PWD Control as per FMB, VAO Record such 

as A-Register and Adangal etc. 

5. T submit that the Highways right of way is free from encroachment near 

culvert. 

6. I Submit that Commissioner. Kanchipuram Corporation was requested 

to Vacate Fish Market at the earliest as per court direction. 

Kanchipuram for Maintenance on 13.02.2023. 
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In view of the above said facts and circumstances, It is humbly prayed 
that this court may be pleased to accept status report and prayed to relieve 
from the O.A 207/2017. 

Dated at Chennai, this bay of February 2024. 

4th Defendant. 
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From 

Tmt. D.Aruna. M.I.E., 
Divisional Engineer (H), 
Project Division, 
Chengalpattu. 

Sir, 

Sub: 

Ref: 

HIGHWAYS DEPARTMENT 

To 

2 

The Divisional Engineer(H), 
Construction and Maintenance, 
Kancheepuram Division, 
Kancheepuram. 

Letter No: 90/LC 29/DO/2022/ Dated. 14.10.2022. 

1. G.O.(D) No. 200, Highways & Minor pots (HQ2) 
Department, Dated 07.12.2011 (AS). 

(9) 

Projects-Division - Chengalpattu -Construction of Four 
lane Road Over Bridge at km.72/10 of Chennai 
Ponnerikkarai - Kancheepuram road in lieu of existing 
Level Crossing No.29 near Kancheepuram Railway 
Station Work completed -Handing over of LC 
regarding. 

CR Agreement no: 1/2017-18/Dated: 26.04.2017. 

3. G.O.(Ms) No. 7 Highways & Minor ports (HW1) 
Department, Dated 12.01.2022 (RAS). 

****t** 

The above work has been taken up under railway works programme for 
the year 2013-2014 and the administrative sanction has been accorded for 

Rs.49.42 crores vide reference 1st cited above. The construction work was 

entrusted to the contractorM/s. SPL Infrastructure Pvt. Ltd., Alwarpet. 
Chennaj-6000 18 for 50.78 crores vide reference 2nd cited above. 

The construction of ROB was completed by 14.03.2022 and opened to 

traffic on 07.04.2022.During observation period the Contractor will take care 
the maintenance. The Lighting arrangements works in the ROBare executed 
by the PWD, Electrical Division - I, Chennai and handed over to the 
Konerikuppam Panchayat. Since all works of ROB in all aspects has been 

12
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completed, it has to be handed over to the respective Highways Regular 

division for future maintenance. 

Hence, I am sending herewith the handing over proposal of the above 

completed ROB for future maintenance. The above ROB may please be taken 

over and one copy of handing over proposal duly signed may please be 

returned to this office for record, 

Encl: 

1. Handing over and Taking over proposal - 4 copies 

2. Lightings handed over letter copy 

3. Notes on work - 1No. 

4. Detailed Estimate copy-1No. 

5. Drawing Folder - 1 No. 

6. Agreement Folder - 1 No. 

1. Copy submitted to the Chief Engineer (H) Projects, Chennai-25 for kind 

information. 

the Chief Engineer (H), Construction and 

Maintenance,Chennai -25for kind information. 
2. Copy submitted to 

Divisiohal Engineer (H), 
Projects Division, 

ohnengalpattu. (A/c) 

3. Copy submitted to the Superintending Engineer (H) Projects, 

for kind informnation. 

4. Copy submitted to the Superintending Engineer (H), Construction and 

Maintenance, Chennai for kind information. 

Chennai 

5. Copy to the District Collector, Kancheepuramfor kind information. 

Chengalpattu. 

6. Copy to the Assistant Divisional Engineer (H), Projects Sub-Division-II, 

7. Copy to the Assistant Divisional Engineer (H), Kancheepuram Sub -

division, Construction and Maintenance, Kancheepuram. 

8. Copy to the Assistant Engineer (H), Section -III, Projects, Chengalpattu. 

9. Copy to the Assistant Engineer (H), C&M,,Kancheepuram. 
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Sir, 

From 

V.P. Narayanan, M.E., 
Divisional Engineer (H), 
Projects Division, 
Chengalpattu. 

Sub: 

Ref: 

HIGHWAYS DEPARTMENT 

1 

To 

The Commissioner , 

Kancheepuram Corporation, 
Kancheepuram. 

Lr.No.90/ LC 29 / DO / 2014-15 / Dated: 19,01.2024. 

Chengalpatu (H) Projects Division - Construction of ROB at 
Km 72/10 of Chennai � Ponnerikarai - Kancheepuram road in 
lieu of existing LC No.29 near Kancheepuram railway station 
-Eviction of Encroachment - Regarding. 

Green Tribunal Case O.A NO.207/2017(SZ)-Judgement order 
dated:28.03.2022. 

2 G.O. (D) No. 200/ Highways & Minor ports (HQ 2) 
Department dated 07.12.2011. 

3 This Office Letter No. 90/ LC 29 /D0/2014-15 / Dated. 
29.04.2022,11.08.2022 and 21.04.2023. 

**** *> 

Vide reference 2nd cited, administrative sanction accorded for the work of 

construction of ROB at Km 72/10 of Chennai - Ponnerikarai - Kancheepuram road in 

lieu of existing LC No.29 near Kancheepuram railway station. 

I wish to state that while construction of ROB LC-29 one case filed by 

Ayubkan in Green tribunal court against the construction of ROB. 

The main objection of applicant is construction of ROB affect the free tlow of 
water from Ponneri lake into the Vellakulam tank. Necessary detailed counter 

affidavit filed in Green tribunal to vacate the case. As per the court order joint 

committee headed by district collector Kancheepuram is formed. Joint committee 

inspected the site and recommend long term & short term remedial measure for 

objection raised by Ayubkan. After perusing the reconmendation the Green tribunal 
judgement issued on 28" march 2022 as detailed below, in respect of Municipal 

Corporation Kancheepuram. 
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"The Kancheepuram Corporation directed not to dump any garbage or 
discharge sewage into the water body and for monitoring the same provide CCTV 
cameras at hotpots and also to shift the fish market to some other place so that 

Highways department to form Canal in the Right side of surplus weir to Ensure flow 
of water from Ponneri tank to Vellakulam tank. Also consolidate periodical report on 

behalf of the Chief Secretary of compliance of the recommendation made by the Joint 
committee to resolve the issue permanently once in six month to this Tribunal by E 

filing". 

Regarding the above subject a letter has been addressed to the 

Commissioner, Kancheepuram corporation, Kancheepuram as per the reference 34 
cited above. So, I remember you to take necessary action to shift the fish market early 
as per the court order. After shifting of fish market only Highways Department can 
construct canal. 

The Green Tribunal case No.207/2017 compliance report to be submitted to the 
Green Tribunal court before 15.02 2024. Hence request to shift the fish market and 
report to this office at earliest. 

RT317118072IN TW:8284317119072 
RL CHENGALPATU HO o3001> 
Con ter o:i, 19/01/2024,15:46 
To: TE COHISSID,XANHEEPRAN DUR 
PIN:631501, Kanchipuraa H.O 
Froa:D[VESiINA ENGINEER.. 
Wt:10gs,kEG-17.0 
Ast:0.00FS:40.90Taxi3.t6 

Lada Post Divisional Enginggt (1). 
Projects Division. 

Chengalpattu. 

sby súbMit�t to the super1ntenang Engineer (H), Projects, Chennai Circle, 
Chennai for favour of kind information. 

2. Copy Submitted to the District Collector, Kancheepuram for favour of kind 
information. 

3. Copy to the Assistant Divisional Engineer (H), Projects, sub Division II, 

Chengalpattu. 
4. Copy to Tahsildar Kancheepuram for taking necessary action. 
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